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|T>r. B. N. Antani.] paper to please the 
mighty    foreign powers, our friends. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 2-30 p.m. 

The House then adjourned for 
lunch at fiftytwo minutes past one 
of the clock. 

The House reassembled after lunch 
at half-past two of the clock. THE 
VICE-CHAIRMAN (SHRI      M.       P. 
BHARGAVA) in the Chair. 

ANNOUNCEMENT RE ARRESTS OF 
MPs IN KUTCH SATYAGRAHA 

THE VICE-CHAIRMAN   (SHRI M. P.  
BHARGAVA):  I  have  to  inform Members 
that Chairman has received the following 
communication dated the 28th April, 1968 
from    the     District Superintendent of 
Police, Kutch:— "Shri N. K. Shejwalker, 
Member of Rajya Sabha, is     arrested     on 
28-4-68  at   10.30   hrs.   near  village 
Dhrabana six miles north of Khavda in Kutch 
for offences u/s 143, 145, 188 IPC. He is sent 
to Khavda under judicial custody." 

I have also to inform Members that 
Chairman has received the following 
communication dated the 29th April, 1968 
from the Judicial Magistrate, First Class, 
Khavda:— 

"Narayan Krishnarav Shejwalker, 
Member arrested today and convicted for 
offence under sections 143 and 145 Indian 
Penal Code and sentenced to 7 days simple 
imprisonment for offering satyagraha near 
Khavda. He is convicted under section 
188, Indian Penal Code f°r making breach 
of the District Magistrate, Bhuj and fined 
Rs. 25 in default to undergo 7 days simple 
imprisonment." 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Rajnarain. 

SHRI K. S. CHAVDA (Gujarat): On a 
point of information. Shri Shejwalkar .   .  
. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I have called Mr. 
Rajnarain. 

 
SHRI K. S. CHAVDA: On a point of 

order. Shri Shejwalker has not taken the 
oath. I would like to know whether we 
can discuss regarding the arrest of Shri 
Shejwalker. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Yes, certainly we can. 

SHRI SUNDAR SINGH BHAN-
DARI: He has been notified as elected to 
the Rajya Sabha. 

THE VICE-CHAIRMAN   (SHRI  M. 
P. BHARGAVA): I ruled that out. 
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SHRI CHITTA BASU: . . . only a few 
minutes. I want to know whether the 
satyagrahls who are offering satye-graha in 
the Kutch avea are being given A class after 
being taken into custody because they are all 
members of certain political parties. It is also 
a movement which is of a democratic nature. 
People have got a right to express their point 
of view and even to offer satyagraha. May I 
know, Sir, whether the Government has 
given any instruction to treat these satya-
grahi prisoners as A class prisoners. This is 
very necessary because of the democratic 
nature of the satyagraha. 

 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Chitta Basu. 

SHRI CHITTA BASU (West Bengal); Mr. 
Vice-Chairman .   .  . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Be brief. It cannot be a 
debate.  
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Boundaries)  Bill, 1968 

 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA): You can find out Mr. 
Shukla. 

SHRI VIDYA CHARAN SHUKLA: Sir, 
as far as my present information goes, this is 
not a fact. But in any case, since this matter 
has been raised in this House, I shall check 
up the position. But I do not think thig could 
be the position. 

 
T

HE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Shukla, have you 
anything to   say? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): Not on this. 

t["That the Bill to provide for the 
alteration of boundaries of the States of 
Bihar and Uttar Pradesh and for matters 
connected therewith, as passed by the Lok 
Sabha, be taken into consideration."] 

t[ ] English translation. 

THE BIHAR    AND    UTTAR    PRA-
DESH (ALTERATION   OF BOUN-
DARIES) BILLS, 1968. 

 


